FIR No. : 298/2012
PS: Sarai Rohilla
State v. Shiv Prasad & Ors.

18.05.2020.

Prasent: Sh, K.D. Pachauri Ld. Addl. PP for the State

None for accused persons.

The present case is today pending at the stage of
final arguments regarding such matter and stage vide arder
dated 16.05.2020 passed by Ld. District & Sesslons Judge (HEQ)
bearing no. 9784-9885/0. Central/Lockdawn COVID-19/AD&S
Duty & Arrangements/2020. It is direcied that! In View of
directions/office order by Hon'ble High Court no. R
235/RG/DHC2020 dated 16.05.2020, court shall take matlers
ready for final arguments while giving preference 1o all more
than ten years cases where accused are inJC

It I5 further directed that all such matters shall be
taken by Trial court through Video Conferencing anly through
Cisop Webex. It is further directed that counsel for both sides
may be impressed upon to send briet wrilten submissions
through e-mall. It (s further direcied that no adverse order shall
be passed by the subordinate courts withoul giving hearing
through 'video conlerencing or withoul having written

submissions from the concerned counsel.

It is further directed that an independent e-mail 1D
for said purpese be made,







FIR No. : 69/2012
pS: Sarai Rohilla
State v. Kailash Kumar & Ors.

18.05.2020.

Present:  Sh. K.D. PachauriLd. Addl. PP for the State.
None for accused parsons.

The present case Is today pending at the stage of
final arguments regarding such matter and stage wvide arder
dated 16.05.2020 passed by Ld. District & Sessions Judge (HQ)
bearing no. 9784-9885/DJ Centrai/Lockdown COVID-19/AD&SJ
Duty & Arrangements/2020. It is directed that in view of
directions/office order by Hon'ble High Gourt no. R-
235/RG/DHC/2020 dated 16.05.2020, court shall take ‘matters
ready for final arguments while giving preference to all more
than ten years cases where accused are in JC.

It is further directed that all such matters shall be
hy‘r Trial court through Video Conferencing only through
ex. It is 1ur‘thez directed that QQUFISE'I for both sides










FiR No. 30314

ps.: Subzi Mand|

Stato v, Surencder

Wim: 30230 Ti20-8 IPC

-
order to to reduce and detect spread of Corona infection When
ihe accused surrender back 10 jail ,as also for better enstre that
he da not fleé from justice , and further that social distancing s
malntained between accused and police official concerned
during pandemic period, he (s directed as above,

It may alsa be nate that earligr courl wWas ardering,
in appropriate cases, physical attendence of such accused
before SHO physical, e.g. once a week

In loday's corona times ,colrt should not and thus
do not direct the physical attendence in police station, including
having regard to nature of corona infection , social distancing
horms as well as due to the ingonvineince which may be faced
by accused due to lockdown .

Furlher as the current pendamic situation and
problems being faced on account of lock-down due to the same,
are alsa urged by the accused/applicant side. Therefore, apari
from other well seltled grounds, such above mentioned
gonditions’ are deemed 1o be fit in overall facts and
circumstances of the present case, as it is not desired otherwise
to direct accused to mark physical attendance in the police
station or ne attendance at all. Thus as a viable allernetive lo
isuch condition to physical attendence: it is ordered as above.
Further, when the accused need to surrender back to |ail, it will
assist in screaning against corona infection.

Itmay further be noted that consent of the accused




FIA Na, 30314

P&, Subzl Mand!
Siate v, Surender

Ws 302.‘JUT'T‘.‘D-U |PC

Vi) applicant shall convey any change of address

immediately to the |0 and the court;
Y1) applicant shall alse provide her mobile number 10
the |O:

viii) applicant ‘shall marx his atiendance belore

enncerned 10 and il ha ls not avallable then to concerned

SHO, every alternative /secand day: through mobile oy
sharing his location with the SHO concerned;
1x) applicant shall further' make a call, preferably by
audio’ plus ‘video mode to concerned 1O and if he is not
available then to concerned SHO, once a week, preferably
on Monday. between 10 a.m. To 5 p.m. Through
X Applicant shall keep his such mobile number
1Switched On' at all the time and particularly between 8
am to 8 pm everyday,
x1). Applicant shall  instali ‘Aarogya Setu' App on nis
mabile phone and will keep IGPS aswell as Bluetooth ©ON
all the time during the period of such interim bail
6. it may be noted, thai when different aspecis are
interconnected, ther a holistic approach need o be 'taken .Since
intetim ball is granted in this case . thus alter the expiry. of the
period of such ball the acolsed had to surrender back in
concerned jail .
In this backgraund , o get sutficient information in




FIR Na. 30314

PE.; Subzl Marndi
State v, Surendof

Uis: 302/307120-B IPC

2
4 On the other hand, interim bail application IS
opposed. It is stated that offence is heinous in nature and not
covered in the guidelines issued by Hon'ble High Court of Delhi
as mentioned above
5 It is also the directions by Hon'ble High court that in
any case ball application; Including interim bail application, are 10
be decided on merit in any case. |n present case, in report dated
17.05.2020 filed by the police the medical conditian of the wife of
the accused as well as the residence is found o be carrecl
Further, earlier also he was granted interim bail and he duly
surrendered after.availing the same. Therefore, in the interest of
justice, interim ball of applicant/accused is allowed apart from
furnishing personal bond and surety bond in the sum of
Rs.15,000/- with one surety of the like amount, subject to
fallowing conditions
1) Interim bail s allowed il 15.06.2020. After
completion of the interim ball period applicant shall
surrencder before concerned  Jail  Superintendent
Necessary intimation be sent to concerned Jall

Superintendent accordingly:;

1), applicant shall not fiee from the justice:
ili). applicant shall not tamper with the evidence:
iv). applicant shall not threaten or contact in any

manner to the prosecution witnesses:
W applicant shall nol leave gountry”  without
permission,;




BAIL APPLICATION

FIR No. 303/14

PS.: Subzi Mandi

State v. Surender

Uls: 302/307/120-B IPC

18.05.2020.

Presenl Sh. K.D. Pachauri.Ld. Addl, PP for the State
Sh, Neeraj Kumar Jha, Ld. counsal for

applicant/accused (through Video Gonferencing),

Tt Observations given by Hon'ble High Court of Deitn
in W.E{C) Noi 2845/2020 dated 23,03.2020 in case litled as
“Shobha Gupta and Ors. v. Uhicn of India & Ors. ", Hon'ble
Supreme Court of India in Suo Motu W.P.{C) No 142020 oated
23.03.2020 and Revised Advisory Profocol dated 30.03.2020
have been issued by Ld. District & Sessions Judge (HE) read
with other directions received fiom time to time including on
18/04/2020, present application is taken up.

2. Arguments-heard through Video Canlerencing

3. it ls stated in the application that he sesks
directions'that he be released on interim bail for thirty days in
view of poor health condition of his wite wha s having difficulty in
breathing, chest infection and lurther that he has two minor
children below four years, thus there s a very difficult situation
‘due!lo present corana vitus pandemic. That he is in JC since
Margh, 2017. That he is'the anly male member |n the family
That earliér he was granted interim ball twice on 06.06.2018 and
same was even extended by Hon'ble High Court of Delhl and

. thereatter he duly surrendered in the court







FIR No. - 143113

PE: Rafpnder Nagar

Siate v. Harpreat Singh

UrS: 384A/342023120834 1o

4:
interconnected, then a holistic approach need to be taken .Since
intefim bail is granted in this case , thus after the expiry of the
perjod of such bail the accused had to surrender back In
concerned jail

In this background , to get sufficient information, in
order to to reduce and detect spread of Corona infection. when
the accused surrender back to jail ,as also for better ensure 1hat
he do not flee from justice , and further that soclal distancing 1s
maintained between accused and police officers, he is directed
as above.

It may also be note that earlier ¢ourt was ordering,
in appropriate cases, physical attendence of such accused
before SHO physical, e.g. once a week.

In today's corona times .court should not and thus
do not direct the physical attendence in police station, including
having regard to nature of corena infection , social distancing
norms as well as due to the inconvineince which may be faced
by accused due 1o lockdown .

Further as the current pendamic situation and
problems being faced on account of lock-down due to the same
are also urged by the accused/applicant side. Therefore, aparl
from other well seitled grounds, such above mentiongd
conditions are deemed fo be fit in overall facts and

circumsiances-of the present case, as il is nol desired otherwise

to direct accused to mark physical attendance in the police




FIF No. | 14313

P& Aajender Haigat

Gtate V. Harpreel Singh

s ﬂfalﬂ'ﬂd?-iEU.'l'EfIH.lJl IPC

3.

goncerned Jall Superintendent. Necessary intimation be sent 10
concerned Jall Superintendent accordinaly;

(i) applicant shall riot flee from the JUSHCE,

(iy  applicant shall not tamper with the avidence:

vy applicant shall not threaten or eontact in any manner lo
the proseculion witnesses;

(v) applicant shall not leave country withaul permissian

(viy applicant shall convey any change of address immedial ely
to the 10 and the court;

wvily  applicant shall also provide her mobile number to the (@]
(i) applicant shall mark his attendance pefore concerned
|0 .and it he is not available then 1o concarned SHO, every
alternative /second day through mobile by sharing his location
with the SHO concerned;

(ix) applicant ghall further make a call, preferably by audio
plus video mode 1o concerned |©, and if he is not available then
{6 concerned SHO, once a week, preferably on Monday between
10 a.m. to 5 p.m.

(x)  Applicant shall keep his such moblle number 'Swilched
On' at all the time and particularly between 8 am for 8 pm
averyday,

(xiy  Applicant shall Install 'Aarogya Setu’ App on his: mobile
phone and will keep IGPS as well as Bluetooth ON all the time
during the period of such interim ball.

8. It may be noted, that when different aspects are




FIR Mo, 14373

"5, Pnjenaer Magoer

Sl v, Harpreel Singh

s 364 A48 021 0B IPG

2
wife of accused for medical treatment. That case s at the slage
of final argument. Let even earlier Hon'ble High Court granted
interim bail to this accused .
4. On the other hand, interim bail application 1s
opposed by the State. It s stated that he is seeking time and
again interim bail on the same ground. It is further pointed out
that earlier the learned Trial court even shserved that accused
should make alternative arrangements. Still he has falled to
make the same. But it is admitted that case is at the final stage
) it is also the directions by Hon'ble High court that in
any case bail application. including interin bail application, are 1o
be decided on meritin any case. In presenl case, although it s
true that earlier interim ball was given to the accused on similar
grounds. He was evern asked to make allernative arrangements
for looking after his.wife. But the fact remains that at present
there is lock-down and pandemic condition where such
alternative arrangements may not work for time being. Further,
conduct of the accused is satistactory so far and admittedly the
case is at final stage, therefore, there is no possibility of
tampering the evidence or threatening the witness. Therefore, In
the (nterest of justice; interim ball of applicaniaccused is allowed
apart from furpishing personal bond and surety band in the sum
of Rs.15,000/- with one surety of the !ike amount, subject fo
following conditions :
() Interim ball s allowed till 15.06.2020. After completion of
the interim bail period applicant shall surrender before
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surrendered after avalling the same.

18/05/2020 filed by Inspector
s nol denied. It Is further

en imes and he duly
on the other

say
hand, in reply dated

iliness of the mother 1

AP. Singh, the factum of
e looking after and helping her at present. It is

admitted that neighbours ar

¢ stated that he is involved acy of the offence in

in planning of the conspir

furthe
n nature including

that offence is heinous |

question Wis submitted by the 18]

uls 302 and 364A 1RPC.

Under these circumslances, when bail to the co-accused is

already granted by the Hon'ble High court recently on 24/04/2020, which order

is perused by this court as annexed while granting bail to another co-accused

ted consequently by this court on
s, as such, the present acgused

Mohd, Javed and thereafter, ball is gran
similar grounds to twa of the accused persan
is also granted bail .. on his furnishing a personal bond and surety bond in
the sum of Rs. 15,000/~ to the satisfaction of the Gourt, subject to the

following conditions:
i} The applicant will regularly appear on each and every date of

hearing as may be fixed by the learned Trial Cotrf;
il The applicant shall keep the' Investigating Officer Inspecio
- - 1 r
Arvind, Police-Station |.P. Estate (Mob No. 8717285003)
informed about his whareabouts .
avery Frida
telephione. =
e e
eamed counsel for the applicant | accused is at It
arder dasti or through electronic m'nﬂe.ﬁdpyﬁmdérﬁ.e' ploade ek
Cinede. Lol 12 Uploated on the
: Wwebsite.











































2 srate Vs Sural
FIR No. 76/2017
ps.: Gulabi Bagh

used that he himself suffering

granting Interim bail (as It is not the case of acc |
from any medical condition / iliness) and even otherwise on merit also No
prima facie record, medical documents relating [0 ailment of mother is placed

on record so as {0 cross check the same. As suc|
m bail as prayed for. With these observations the present

h, this court is not inclined to

‘grant interim
application is disposed off as dismissed. Copy of order be given dasti.

(Naveen Kumar Kashya
ASJ-04(C | tral)/D Ihif18.05.2p320






















No. 1/2020 dated
dated 30.03.2020

: Judge (HG] read
10 time including on

concerned
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State Vs Arshlan All & Ors.
FIR No.. 182/2017

PS,: Kamla Market

‘stated by the learned counsel for the
m bail application was moved by the
illness pf._g[andmother. The same
. But such fact is not mentioned
by are suppressing the facts

‘order be given dasti to
given dasti to the 10

Kumar Kashyap)
Delhi/18.05.2020












FIR No. : 182/17

PS: Kamla Market

State v. Jawed @ Raja

U/S: 395/397/120-B/412/34 IPC & 25/27 Arms Acl

18.05.2020.

Present:  Sh. K.D. PachauriLd. Addl. PP for the State.
Sh. Ajay Kumar, Ld. counsel for applicant/acoused
(through Video Conferencing).

Observations given by Hon'ble High Court of Delhi
in W.P.(C) No. 2945/2020 dated 23.03.2020 in case litled as
"Shobha Gupta and Ors. v. Unlon of India & Ors." Honble
Supreme Court of India in Suo Motu W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisory Protocol dated 30.08.2020
have been issued by Ld. District & Sessions Judge (HQ) read
with other directions received from time to time jn‘cl_udin_g on
is taken up.









| "'{Fla”i&icax 13717
PS: Timarpur

State v. Happy K-apngr S.fa Bh Sunil Kapoor
/S: 302/201/34 IPC

18.05.2020. —
Present:  Sh. K.D. Pachauri,Ld. Addl. PP for the State.
Sh. S.B. Shaily, LAG for applicant/accused.

Observations given by Hon'ble High Court of Deihi
in W.P.(C) No. 2945/2020 dated 23.03.2020 in case filed as
"Shobha Gupta and Ors. v. Union of India & Ors.. Hon'ble
Supreme Court of India'in Suo Motu W.P.(C) No. 1/2020 dated
23.03.2020 and Revised Advisory Protocol dated 30.03.2020
have been issued by Ld. Disirict & Sessions Judge (HQ) read
with other directions received from time to time including on
18/04/2020, present application is taken up.

This application s moved through Jail
suparlmandant concerned thraugh Lagal Aid counsel.



















Slafe Wt Mafermg
PRt N 187226239
2S5 Warmis arar

r N 1B s - i
proceedings through electronic mode /| webex or it} person as deemed
by the complainant / Vicim 10 1o provide necessary assistance {0

complainant in this regard. Copy of this order be sent iC 10
compliance through Nodal Office Central Distnct

Inspector Vi3
Mobile No.: 98101 27561

P

ut up for 23/05/2020

(Naveen Kumar Kashyap)
ASJ-Od{CenuWMIB.Os 2020
















